
central aOTIN I strati \/e tribunal principal bench

0 » A>No«2555/ 97
Ik

Neu Delhi; this the /^ ' day of March, 1999,

HON • BL r M R, S. R. A 01 GE, VI CE CHAl R'^1 AN (.ft) .

HDN'BL E MRS.LLiftK-smi SUftMIN ATHftN, MENBER(3)

Sn t. Gh u in i De va ,
i/o Late Shri Pulkit Mandal,
R/o rj, Blod<, Dhuggi No, 4, Kasturba Nagar,

N eu Delhi ,,. Applicant,

(By Advocate; Shri ft, K,Behra )

Me rs us

Lhion of India,
through Secreyary,
Ministry of Urban Deuelopm^t,
Nirman Bhauan,
New Delhi -110002.

2, Chief Eligineer,
N su Delhi 01 vis ion-3,

(P'JOf Seva Bhauan,

N eu Delhi Respon dents,

(By Advocate; Shri R, ly. Sin ha )

0 RDER

mN 'BL E M R, S, R, A01 GE jll CE CHftI R-'l aN ( r) .

Applicant seeks a direction to respondents

to appoint her and to permit her to join as Bel da r u/it!"

immediate effect uith consequ^tial benefits,

2, Heard both sides,

3, .Applicant's husband died in harness uhil e

working as Beldarin CP UO on 8. 7,'96 1 ea ving behind

applicant (his wife ) and tuo childrdi , agad 3 years
and 1 year respectively, Respond^ts in reply to

pa ras 4, 3 an d 4,4 of 0 a state that the C, E as HO 0

has sanctioned applicant's appointment as Beldaron

compassionate ground by order dated 17,4 ,97 but

the appointmdit order can be issued only on

availability- of vacancy an d meanuhil e appli cant, has
been placed at Si,No.52 of the waiting list.



^  - 4. This OA is disposed of with a direction

to respond^ts that pending availability of a

regular vacancy of Beldar and applicant's

appointment on regular basis in hertuicn, they

should exam in e , within Smooths fiom the date of

receipt of a cOpy of this qrder^the possibility of

engaging her on a casual^ daily uages basis in any

suitable capacity^ having regard to the fact that she

is a uidoij with 2 small children. No costs.

(MRS. LAKSmi SWaMINaTHaN ) ( 3. R.-AOlG^
membe:r(3) Mioz chaiftianCa).

/ug/


